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Allahabad this the__23rd day of _Maxch 1998

Hon:!;le Mz. D.3. Baweja, Member ( A )
= - -

3cbha Ram /¢ Shri Hira Lal, B/o Katra Fatehmehmoogd
Khan, Etawah.

Agpligant
B o SEi KiSe
Versys

l. ohri sanjeev Kai, Divisional Suptlg. Engineer
(Coordination), Northern Railway, D.H.M. Office,
Allahabad,

2. ghri Rajeev Khankar, asstt, Engineer, (I/c PGR3),
Northern Kailway, Etawah.

Rgsgonggnt§[Qgg.garties

By Advocate sri ALK, Gaur.

QARER( Oral )
on'ble Mr

This contempt application has been filed
alleging non-compliancee of lhe order dated 07.6.96

in 0.A, 1889/94,
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2. lhe notices were issued to the respondents
who have filed the counter-affidavit. The applicant
hés, however, not filed any rejoinder-affidavit. Heaid
sri K.a. saxena, learned counsel for the applicant

and ari A.K. Gaur, learned counsel for the respondents,

3 The respondents in the counter-szffidavit
have submitted that all the reliefs as allowed in the
‘order dated 07.6.96, have been given to the applicant
and the order has been complied with. Though the
applicant has not fiied aly rejeilnder-affidavit,
‘counsel for the applicant makes a statement at bar
confirming the submission of the Iespondents, in

view of this, we are of the opinion that there is

fo case for contempt of court. The contempt appli=
cetion is, therefore, dismissed and the notices isgued,

are discharged.
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Member ( J ) ﬁeng!%r(l(‘
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